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Sri M.L.Paswan, Registrar I/c

It appears from the sérutini report that

~ the defects as pointéd out in the scrutiny report:

have been removed. In the circumsténces, let the

case @e reglstered and 1isted before the Hon'ble

Bench on 9.5.,1996 for admlssion.

P

( M.L. Paswan )
Registrar I/c

&

Counsel for the petitioner : Mr. B.K,Chauhén

Counsel for the respondents : None

On request, the ci@se is adjourned to 10.5.1996,

M

Member (&)

None for the petitioner. List this case before the

Division Bench as and when the same is constituted.

ML

(N.K. Verma)
Member (A)
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The matter is called @\Jt. No ene tur 8| up « g
on behalf e ‘the spplicant, ibrused the Fevi@us .

tré.ers passed by this Tribunal og 10, 4, 1995, 9, 54 1896
ana 10 5.1996. It reveals that the defects so peinteé eut
by the @f ice. were .net removed by the. app licart, Smce: no

ene has cared to pursue this matter ‘ard alse the defects

have net yet reen rem@ved this. matter St.anés‘ dismiss eﬁ'fa X
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